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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
O.A.NO,835/96 . Date of Order: 16,7.96

BETWEEN 3

1, Gadepaka Praveen Rﬁmar ‘
2. Akula Kizhang) ' .. Applicants,
AND

1. The Supdt. of Post Offices,
Hanamkonda Postal Diwision,

Hanamkonda, .. Respondent,
Counsel for the Applicants o Mr,S.Ramakriishna Rac
Counsel for the Respondents «s Mr,N.V.Raghpva Reddy
CORAM 3
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X oOral order as per Hon'ble Shri R.Rangarajan, Member (dmn,) X
‘Heard Sri S,Ramakrishna Rao, learned counsel foy the
applicants and Sri N.V.Raghava Reddy, leamed standirg ccunsel

for the respondents,

2 There -are 2 applicants in this OA,  They are-working as -
EDDA in Uppugal and 3badi Ghanpur post office under ghe respondent,
Due to_ introduction of the cycle beat allowance the:gllowance
which was earlier in-existance on the basis of the fgot beat:
was revised downwardly, Due to the dOprarﬁ_reduCtion‘of.the B
basic allowance the recovery of the: excess amount wasg sought to be
A Cotied Ao |
Dankfl te-hlm by order{No, FL4 dated 23 24 ;96 and No A~146 dated... - - -
24.1,96"(A~l”§$dpér2)ﬁinbr88pe¢t of applicants 1 and|2 respectivels

As per the impugned order the excess amount was sought to be

recovered from the date of appointment, ‘v zzevad )

3. Aggrieved by the above this OA is filed for Setting aside

the impugned memo No. P4 dated 23.2.96 and A-140 datpd 24.1,96
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of the Superintendent of post offices, Hanmakonda post office

ordering revision of allowance downward and recovery ¢f excess

paid holding such action is arbitrary and illegal,

4, - In a similar OA No,B89/94 and batch it was held that the

revised allowance shall take effect from the date of

the impugned orders and the amount if recovered retro

issue of

spectively:

before the date of the issue of the impugned order, the Same

should be paid back to the applicant within 3 months
date of receipt of a copy of the order in that OaA, A

applicants in this QA are similarly placed and their

9 ffle

From the
5° the

prayer and -

contentions are same oﬁ—tberééie‘the,earlier érder giyen in the

OA referred to above and direct as follows s-

[ 3

The revised allowance for the applicants Shall
effect from the issue of the impugned oxrders by the 9§
of Post Offices, Hanamkonda Postal Division, Hanamkon
amount if any recovered retrospectively before the is
the“impugngd'oxderjthe same shall be paid back to the

within 3 months from the date of receipt of a copy of

5. The OA is ordered accordingly at the admission
itself, No costs,

CTYf$_§%“

( R.RANG

Mambe I

sd ' [2

G

take
uperintendent
da, The

sue of.
applicants

this order,
stage

LRATAT)

r

=F
F.

afe.




0.A .No.B35/96
Copy to:

1.

2
3.
4.
Se
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The Superintendant of Post Offices,
Harmemkonds Postal Division,
Hanamkonda, -

One copy to Mr.S.Ramakrishna Rao, fdvocate,CAT,Hydarabad.

One cepy to Ar.N.Y.Ragha.a Reddy, 4ddl.CGSC,CAT, Hydarabad,
One copy to Mxx Library,CAT, Hydarabad,
One duplicate copye.
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TYRED BY ‘ CHECKED 8Y
COMAARED BY " APPROVED BY

THE CENTR4L ADMINISTRATIVE TRIBYUMAL
HYDER4BAD BENCH RYDZRYBAD

- THE HON'BLE SARI.R.R:NGAIL JAN: M(A)

DA TED: /[, /7/52
{ o
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